ACE SOFTWARE EXPORTS LIMITED

Registered Office: 801 Everest Commercial Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001.
CIN: L72200GJ1994PLC022781 | Tel. No.: 0281-2226097
Email ID: investorinfo@acesoftex.com | Website: hitps://www.acesoftex.com/
Recommendations of the Committee of Independent Directors (“IDC”) of Ace Software Exports Limited (“Target Company”
or “TC”) under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011, as amended (“SEBI SAST Regulations”) in relation to the open offer to the public shareholders of the
Target Company (“Open Offer”) made by Amit Mansukhlal Mehta (“Acquirer”) together with Vaishali Amit Mehta (“PAC”).

Sr. No. Topic Particular
1. |Date April 04, 2024
2. l(\lTaé?e of the Target Company Ace Software Exports Limited

The Open Offer is being made by the Acquirer and PAC to the Public Shareholders
to acquire up to 16,02,560 Equity Shares representing the entire Public
3 Details of the Offer pertaining |Shareholding constituting 25.04% of the Emerging Voting Capital of the Target

© |toTC Company at a price of T 35/- per Equity Share, aggregating to a total consideration
of ¥ 5,60,89,600/- payable in cash in accordance with Regulation 9(1)(a) of the
SEBI (SAST) Regulations.
4 Name(s) of the acquirer and | Acquirer: Amit Mansukhlal Mehta

| PAC with the acquirer PAC: Vaishali Amit Mehta
Vivro Financial Services Private Limited
Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,
Name of the Manager to the | Ahmedabad — 380007. Gujarat. India.
offer Tel. No.: +91 79 4040 4242 | Email Id: investors@vivro.net
Contact Person: Shivam Patel | Website: www.vivro.net
SEBI Registration No.: INM000010122 | CIN: U67120GJ1996PTC029182
) 1. Dharamshi Vadalia (Chairman)
6. mg;’;‘;ﬂg&ﬁft the COMMINEE Of 1. Vimal Kalara (Vember)

3. Pratik Dadhania (Member)
e Al IDC members are Non-Executive and Independent Directors of the
Target Company.
e Mr. Vimal Kalaria holds 1000 equity shares of the Company.
« None of the members of the IDC has any contracts or any relationship with the
Target Company.
o ) No member of the IDC has traded in any of the Equity Shares/ other securities of the
Trading in the Equity shares/ Target Company during the:
8. |other securities of the TCbY |4 "45 (ryyelve) months preceding the date of the PA
IDC Members . preceding the date of the PA.
2. Period from the date of the PA till the date of this recommendation.

9 IDC Member’s relationship None of the members of IDC has any contract/ arrangement / relationship with the

" |with the acquirer Acquirer and / or with PAC.
Trading in the Equity shares/
10. |other securities of the acquirer | Not Applicable (As the Acquirer and PAC are individuals)
by IDC Members

IDC Member’s relationship
with the TC

The IDC is of the opinion that the Offer Price of T 35 per Equity Share is fair and

Recommendation on the Open | reasonable in terms of the SEBI (SAST) Regulations.

11. | offer, as to whether the offer is | However, the Public Shareholders of the Target Company should independently

fair and reasonable evaluate the Open Offer and market performance of the Target Company’s Equity

Shares and make their own informed decisions with respect to the Open Offer.

The members of the IDC have perused the following offer documents for

recommendation on the Open Offer:

1. Public Announcement dated January 06, 2024 (“PA”)

2. Detailed Public Statement published on January 12, 2024 (“DPS”),

3. Draft Letter of Offer dated January 19, 2024 (“DLoF”)

4. Letter of Offer dated March 27, 2024 (“LoF”)

Based on the review of the offer documents, the members of the IDC have

12. Summary of reasons forthe | considered the following factors for making the recommendations:

recommendation 1. The Acquirer intends to support the management of the Target Company in their
efforts towards the sustained growth of the Target Company.

2. The Acquirer and PAC shall be classified as the promoters of the Target Company
along with the existing Promoters and Promoter Group of the Target Company in
accordance with SEBI (SAST) Regulations and SEBI (LODR) Regulations.

3. The Equity Shares of the Target Company are infrequently traded on BSE in terms
of Regulation 2(1)(j) of the SEBI SAST Regulations.

4. The Offer Price is in accordance with 8(1) and 8(2) of the SEBI SAST Regulations.

The recommendations were unanimously approved by the members of IDC.

13 Disclosure of the Voting
' |Pattern

Details of Independent

Advisors, if any.

Any other matter(s) to be

highlighted

“To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying

this statement is, in all material respect, true and correct and not misleading, whether by the omission of any information or

otherwise and includes all the information required to be disclosed by the Target Company under the SEBI SAST Regulations.”

For and on behalf of the Committee of Independent Directors of
Ace Software Exports Limited

14. None

15. None

Sd/-
Place: Rajkot Dharamshi Vadalia
Date: April 04, 2024 Chairman- Committee of Independent Dir/(_e\g‘tgors

aaz
—
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350 MILLION VIEWERS TUNE IN FOR FIRST 10 MATCHES ON DISNEY STAR

IPL smashes TV viewership records

Disney Staris broadcasting
the tournament across 14
feeds in 10 languages with a
special feed in ISL (Indian Sign
Language for deaf, hard-of-

Sign language redefines
[PL viewing for deaf fans

X3

The tournament
watch-time spikes
20% from last year,

IT'SABIG HIT

35.8 crore /

show BARC data viewers watched the IPLover hearipg, and  visually
the first 10 matches impaired) fans.
FE BUREAU, Not just viewership,ad vol-

New Delhi, April 4 umes during the first seven
matches of IPL 17 also saw a
spike.According to a report by
TAM, ad volumes during this
period grew 4% in 2024 over

2023.Thereport furtheradded

999"

growth in match
ratings compared to
the last edition

20%

growthin
watch-time
vs 2023

DISNEY STAR, THE official
broadcaster of the Indian Pre-

mier League, logged record-
breakingviewership forthe first

10matchesofthe 2024 season.
According to BARC data, 350
million viewers tuned in to
watch the live broadcast of
these matches, surpassing
viewership from previous edi-
tions of the tournament, even
those held during the pan-
demic.The overallwatch-time
for the tournament was 20%

higher than last year.

Helped by a compelling
marketing campaign
andinteresting pro- rs
gramming,match

ratings for the
current season \ X

Source: BARC; Age group: 2+, Urban +Rural

jumped 229% compared to the
last edition. It has launched
several new programming ini-
tiatives including custom high-
lightsand activations to collab-
orate with the content creator
ecosystem across platforms. It
has also introduced a special
broadcast forkids every Sunday
afternoon - Super Funday - to
better serve 8-12-year-olds.

In a statement, Sanjog
Gupta,head,sports,Disney Star,

Veg thali cheaper in March,
non-veg becomes costlier

THE COST OF household vegetarian
thali saw a marginal sequential
decline in March, due to a 2% fall

in tomato prices compared

to the previous month,
reports Sandip Das.
Non-vegetarian
thali got costlier
by 2% last month
because ofa 5%
increase in broiler

meat prices, data from Crisil
showed. The veg thali prices rose
7% each last month on year
because of costlier onion,
tomato and potato. The
non-veg thali prices
dropped by 7% last

month because of a
sharp 16% fall in
poultry meat price
on year.

Food plate cost (Z) @ Non-veg thali @ Veg thali

59.2 eecececeeeee Mar'23eeeee 25.5

58.9 eocoeoeeeee Apr'2Zeeeee 25.4
59.9 900000000000 May 2300008 255
60.50c0000000000 JUun'23 s00eew 26.7

Softening of
onion, tomato
and oil prices

said:"Disney Starhasstarted the
17th season from where it left
off last year, doubling down on

fan-centred initiatives... The
figures also reflect the success
of our endeavour to enhance
the IPL viewing experience
through broadcast and pro-
gramminginnovations,includ-
ing HDR-enhanced 4K, interac-
tive services, and
multi-platform fan engage-
ment."

that the count of advertisers
increased during IPL 17 over
IPL 16 (28%) as did the num-
ber of advertising categories
(65%). E-commerce and gam-
ing categories maintained the
top position throughout the
first 7 matches of IPL17.

The TAM report said 30
new categories and 55 new
brands were advertised in the
first seven matches of IPL 17
compared to the same number
of matches in IPL 16. Parle
Food Products led the new
brands parade, followed by Air-
tel Xstream Fiber.

Centre Court Capital
launches ¥350-cr maiden
fund for sports, gaming

RAJESH KURUP
Mumbai, April 4

CENTRE COURT CAPITAL,a
venture capital firm backed by
Sajjan Jindal and founded by
former JSW Sports CEO
Mustafa Ghouse, planstoraise
about I350 crore for its
maiden fund. The fund will
investin sports technologyand
gaming,suchas e-sports,gam-
ing studios and developers.
The fund, having secured
commitments of X200 crore
from investors and athletes,
plans to launch an offshore
feeder fund in GIFT City to
raise capital from global
investors. It would focus on
early-stage opportunitieswith

fund for follow-on invest-
ments, it said in a statement.
The VC fund, founded by
Ghouse and Alok Samtaney,a
former investment director
with TVS Capital and Sabre
Partners, has the Sajjan Jindal
Family Trust as anchor
investor. Further, Small
Industries  Development
Bank of India, Premjilnvest,
USK Capital, GMR Sports and
SG Sportsare otherinvestors.
“We have seen a tremen-
dous rise in both public and
private investment in sports,
which has more than quadru-
pled since 2020. As a result,
we’re seeing an acceleration
in the number of startups
that are building from India

In a first for live sports broadcasting, Star Sports has added sign language interpretation
to its IPL feed

VENKATA KRISHNA B
Chennai, April 4

SECONDS AFTER VIRAT Kohli
is dismissed during the Royal
Challengers Bangalore match
against Lucknow Super Giants
onApril 2,Kinjal Shah’s expres-
sion on the bottomright-hand
corner of the television screen
catches the atmosphere at the
M Chinnaswamy Stadium.

With herrightindex finger,
she draws an imaginary circle,
indicating the stadium, before
making a screaming expres-
sion. The next moment, both
her hands come down
together, palms down,indicat-
ing the drop in noise levels.
Then, it’s finger on the lips to
indicate the total silenceat the
stadium. In a matter of sec-
onds, the deaf community
experiences what a pin-drop
silence feels like in a packed
arena of nearly 35,000.

This IPL, Star Sports 3 has
joined handswith India Signing
Hands (ISH), a Mumbai-based
broadcast company, to add
Indian Sign Language interpre-
tation to its feed. While the
Hindi language commentary is
on, a sign language interpreter

This IPL, Star Sports 3 has
joined hands with India
Signing Hands (ISH), a
Mumbai-based broadcast
company, to add Indian
Sign Language
interpretation to its feed
|

ple in India, many of them
cricket enthusiasts. This is the
firstknown instance of signlan-
guage being used for live com-
mentary for any sportsin India.

Watching the sign lan-
guage interpreter on television
from his residence at Mum-
bai’s Malabar Hill, Alok Kejri-
wal, founder & CEO of India
Signing Hands, tellsThe Indian
Express that it’s the first time
in his 50 years of watching
cricket that he has felt
included. “Earlier, when a
cricketer walked into the sta-
dium, it didn’t feel too differ-
ent from when any person
walksin.Iwasn’t hearingwhat
his previous record at the
venue was and what duel he
had had with a bowler. I never
knew what the atmosphere
was when Dhoni or Kohli
walked intoa stadium orwhen

in or the silence at the ground.
Moreover, I’m able to watch it
with everyone. These are new
experiences...to watch it with
friends and family. We sat as
equals,”’ says the 62-year-old.

Minutes before the match
begins, the interpreter builds
the excitement by startingwith
the countdown before the first
ball is bowled. From there on,
theytranslate everyword of the
Hindi commentary, providing
insights that the deaf commu-
nity probably never experi-
enced during a cricket match.

What stands out in their
interpretation are the expres-
sions that convey different
emotions.Forexample,in case
of a thrilling close call that is
referred to the third umpire,
the interpreters refer to the
heart beat, indicating the ten-
sionin the air.

“When it comestosignlan-
guage, expressions are like
grammar,” says Mansi Dhar-
maraj Shah, an interpreter for
the IPL. “Without the expres-
sions, the deaf communitywill
not experience the entire pic-
ture. It will look flat and the
language will remain incom-
plete. It will only resemble a

67.5000000000000000 JU 23 soosssssee3dbl <29 a ticket size of ¥8-24 crore, for India and the world.,” providesalivecommentarytar- theyweredismissed.NowlIcan gesture. So expressions are
220 whilereserving40-50%ofthe  Ghouse said. getedatthe 63 milliondeafpeo-  feel the noise when theywalk important,”she adds.
67.5000000000000000 AUg 23aessesseeelLtl Toc
O
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$ —58.6 seosesseses® Oct' 2snseeee 27.7- 842561:1 ACE SUFTWAHE EXPURTS LIMlTED LIQUIDATOR - CVR Krishnaswami

@) = = . |
o _ Registered OHice: 501 Ever ¥} Ipp. Shas t, Gujarat, India, 360001 (Reg. No. IBBI/IPA-001/IP-PO1302/2018-19/12217)

Q 60 Leesooosoesese Nov2iesensonose 30.5 9 f ' { Tel H Maotice iz given 1o the public in general that the following Asset Lot of KOHINOOR
E ' © 8 ALEiEE PULP & PAPER PRIVATE LIMITED (in Liguidation) (“Corporate Debtor”)
= S56.,esece0eeeee® Decc' 23pn0nsenne 29.7 a5 @ B {in liquidation vide order of Hon'ble NCLT dated 01.07.2019) is proposed
o | oo Recommendations of the Committee of Independent Directors ("IDC™) of Ace Software Exports Limited ("Target Company” to e sobd in accordance with clause (c) of regulation 32, sub-regulation (1) of
c 520 ee0eee0e0s Jan 2. 000000 28 -2 3 or “TC") under Regulation 26(7) of Securities and Exchange Board of india (Substantial Acquisition of Shares and Takeovers) | |regulation 33 and Schedule | of the Insolvency and Bankruptcy Board of India

o =35 = Regulations, 2011, as amended ("SEBI SAST Regulations™) in relation to the open offer 1o the public shareholders of the ':i-lﬂ‘l.l_ldﬂtl.l:ﬂ Process) Regulations, 2016 through e-auction platform. The interested
= 5400000000080 Fch'2, 0000000 27.4 c 2 Targe! Company (“Open OMer") made by Amit Mansukhlal Mehta (“Acquirer”) together with Vaishall Amit Mehta (“PAC") ?ES;EE :ﬁn’gg’%&?pggi‘ztiFiifnsi'i?h?ﬁ;ft;“;Tgﬂf;ﬂ;:i%‘ggﬁnfﬂlﬂ

O < o O L J il - :
8. _ 549eceeeseeee M '2iissseese273 23 ¥ Sr. No. Topic | Particular Date and time of e-Auction April 29, 2024 from 1100 Hrs, 15T

£ 1. |Date LApril 04, 2024 Last Date for Submission of Bid | April 19, 2024
— (7%) y-o-y | (2%) m-o-m Change (7%) y-o-y | 1% m-o-m - o Name of the Target Company | Documents
(7%) y-ory | (2%) d (7%) yoty 1% v = {TG} IM:E saftware Exports Limited Last Date for Buhmlss_lnn of April 26, 2024 17.00 hrs
i The Open Offer is being made by the Acquirer and PAC to the Public Shareholders Earnest Money Deposit
ito acquire up to 1602560 Equity Shares represeating the entire Public Particulars of Tha Asset Rskarve Brice Refundable Earmest
5 |Detalls of the Offer pertaining | Shareholding constituting 25.04% of the Emerging Voting Capital of the Target ' Money Deposit

to TG { Company at a price of ¥ 35/~ per Equity Share, aggregating to a tofal consideration

i 4. 77.00,000.00 [Rupees
fof ¥ 56089600/ payable in cash in accordance with Regulation 3(1){a) of the

Four Crora Seventy Forly Seven lacs and

Registered & Corporate Office: 47 . 70,000,000 [Rupees

. . Machinery purported to be
YES BANK Limited : YES BANK House, Off Western Express Highway,

Cooking plant and fibreline

Santacruz (E), Mumbai - 400055, India. Tel: +91 (22) 5091 9800 /
+91 (22) 6507 9800 | Fax: +91 (22) 2619 2866 | Website: www.yesbank.in
Email: shareholders@yesbank.in | CIN: L65190MH2003PLC143249 pa—

~/ YES BANK

NOTICE s |Name of the Manager tn the | Ahmedabad ~ 380007, Gujarat. Ina dated 5th April 2024 containing details of the Asssts, online E-Auction Bid

= |offer (Tel. No.: +91 79 4040 4242 | Email Id: investorsivivro.net Form, Declaration and Undertaking Form, General Terms and Conditions

Tranﬁer Df EqUItv Shares Df the Bank to |n\lest0r Education IEHHIE{:’[ Person: Shivam F'atel|| Wehsite: werw. ,‘.in nat of the E-Auction which are available on the sita https:2Yweew 2auctions, co.in
i i . d -mail te liguidation.koh i il !

and Protection Fund (IEPF) Authority [SED Rogitalin . IMODO010127 | Ik 71206 1096PTU20182 g | aatiab:kahigormiEQamal tom

fo , — ¢ s ; | Dharamshi Vadalia {Chairman) lll. *Disclaimer : The Advertisement purpors to ascartain the Interest of Bidders
Notice is hereby given that pursuant to the provisions of Section 124 of the g |Members of the Committee o 15 . ataria (Memben) and does not create any kind of binding cbligation on the part of the
: 5 Independent Directors g Liquidator. The Liquidator reserves the right to amend andfar annul this
Companies Act, 2013 (the Act) read with the Investor Education and Protection : |3, Pratik Dadhania (Member)_ invitation Including any timelines or the process invalved herein, without

Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 (“the Rules”),
as amended, the Equity Shares of the Company (“Bank”) in respect of which
dividend has remained unclaimed or unpaid for a period of seven consecutive
years are required to be transfer by the Bank to the demat account of the IEPF
Authority.

The Bank has sent communications to the concerned shareholders whose shares
are liable to be transfer to the IEPF Authority at their registered email IDs or
latest available address, advising them to claim their unclaimed dividends. The
Bank has uploaded details of the concerned shareholders whose shares are due
for transfer to the IEPF Authority on its website www.yesbank.in. Shareholders
are requested to refer to the website to verify the details of unclaimed dividends
and the shares which are liable to be transfer to the IEPF Authority.

The concerned shareholder(s) holding shares in physical form and whose shares
are liable to be transfer to the IEPF Authority, may note that upon transfer of

shares to IEPF Authority, the original share certificate(s) which are registered in !:The mEmIEEr; o thle |I:IE'E IE;E perused the following offer documents for . Inﬁ:lﬂrn:-:.r&jlrrnmrrxﬂmtda!ain :zla-uar:_iuzq " -
. P + i . | recommendation an the Open Offer . reapen of r;mral-‘- 1l | I e Ot eved hg,-l o LA
their name will stand automatically cancelled and be deemed non-negotiable. In 7 Eatimsated Haie of dosure ol Foorrancy | 2ABI2024

case of shares were held in dematerialized form, to the extent of shares liable
to be transfer, shall be debited from the shareholders' account. In case the
concerned shareholders do not claim their unclaimed dividends by July 5, 2024,
the Bank shall transfer the shares to the IEPF Authority in compliance of the said

the Rules without any further notice to the shareholders and no liability shall lie 12 : s _ | with the Baard  Email Id: inprashangainidigmail com
; 3 ¥ o ty recommendation 1. The Acquirer Intends 1o support the management of the Target Gompany In thelr 10, | Acdress @nd e-mail 1o be used for Cio SSARVI Resalution Services LLP
against the Bank in respect of the shares so transferred. afforts towards the sustained growth of the Target Company. comespongence with the interim Add: B-610, BSEL Techperk, Seclor 304,
; 2. The Acqulrer and PAC shall be classified as the promoters of the Target Company Lot bl it Ph, o0 Y SNTION, Yo IR
The shareholders may note that upon transfer'of the shares to IEPF Authority, along with e existing Promoters and Promater Group of the Target Company in E;ET|:ﬁpf:n?§§@§mtaﬁ1£nﬁ?Aw
including all benefits accruing on such f.h?res, if any, the same can be claimed | accordance with SEBI (SAST) Regulations and SEBI {LODR) Regulations. 71| Lol e or surisgon o s 3504202 Bng 4 doys o 2N
only from the IEPF Authority by submitting an online application to the IEPF 3. The Equity Shares of the Target ':Emésany are infrequently traded on BSE in terms 12, | Classes of credtors, If any, under daus (] | NA
e . . .  Hegulation 2(1){]) of the 5EBI 5A5T Regulations. of sub-zection (G4} of secion 21, ascerianad
Authority in Form IEPF-5 available on the website www.iepf.gov.in along with fee i S e e
tidk M ; pr.g g |4. The Offer Price is in accordance with 8(1) and 8(2) of the SEBI SAST Regulations, | b the mtirim resoiilion professional
Sper,'lfied by the Authority. THRsclocurs of the Votna ]' ——— —— 13. | Maes of Iisclvancy Professinals klonified KA
o ) 13 | patarn e | The recommendations were unanimously approved by the memibers of IDC I 40t e Authonser] Representaie of credior
For any queries in respect of the above matter, shareholders may contact KFin e ot : i '"“HHTE 'T""E'FE nanye ke ceng). | S o
=i . 1 4, | [a) Relewvant Foms end aps:awiibbi govinhomaidownloads
Technologies Limited, the Registrar & Transfer Agent of the Bank to, Ms. Shobha 14 Inidviers. if sy, !"*ﬂ"‘ﬂ (o) Distate of aulhoroed represartaiies. | NA ’
Anand, Deputy Vice President at Unit: YES BANK Limited, Karvy Selenium Tower | | o8 srafloble i
! P t\l - o 3 x . : vy 15, ﬁ.n'!';"l?ﬂ;mdmamzm] o be | None Malici is baraby given Bt e Honblke National Compary Law Trbunal, Mumba Bench hias ordemed the
B, Plot 31-32, Gachibowli, Financial District, Nanakramguda, Hyderahad - 500032, Hghirghte | commeancement of 8 Corporale Insohwency Resalation Process of TIMBLO DRYDOCKS PRIVATE

Tel: +91- 40 - 6716 2222 e-mail ID: einward.ris@kfintech.com.

Y K Lt For and on behalf of the Commitiee of Independent I]irac!ur_s of The financial creditons shall subsmit their claims with-prood by electranic means anly. Al other credfars

Sdf- Ace Software Exports LII‘IISIIEIT sy subimt the claims wilh proal in person, by post, or by elecinonic means o

Place; Mumbai Shivanand Shettigar d/- Submission of false ar misleading proofs of claim shall attract penaltios. !
i e Place: Rajkot Dharamshi Vadalia TR _ Mr. Prashant Jain

Date: April 05,2024 Company Secretary Registraticn Mo BEIIPA-00YIP-PO1 3682018-20181 2131

| SEBI (SAST) Regulations.

4 Mamels) of the acquirer and
PAC with the acquirer

Acquirer: Amil Mansukhlzl Mehia
PAC: Vaishall Amit Mehta

| Vivro Financial Services Private Limited

{Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,

IDC Mamber's. refationship
with the TG

|
i

1
| =

-

Al IDC members are Non-Executive and tnl:lepem:lenl “Directors of the

Target Company.

Mr, Vimal Kalaria holds 1000 equity shares of the Company.
Mone of the members of the [DC has any contracts or any relationship with the

Tarpet Company.

Trading in the Eguity sharas/
8. |other securifies of the TC by
IDC Members

1.

ko member of the [DC has traded in any of the Equity Shares/ other sacurities of the
Target Company during the;
12 (Twelve) months preceding the date of the PA,

{2. Period from the date of the PA till the date of this recommendation

IDC Mamber's relationship
with the acquirar

Mone of the members of DG has any contract! arrangement / relationship with the
{ Acquirer and / or with PAC,

Trading in the Equity shares/
10, |other secunties of the acquirer
by IDC Members

teot Applicable (As the Acquirer &nd PAC are indiiduals)

Hecommendabion on the Dpen

fair and reasonable

The 1D 15 of the opinion that the Offer Price of T 35 per Equity Share is fair and
reasonabbe in terms of the SEBI (SAST) Regulations.

11, |offer, as to whether the offer is | However, the Public Shareholders of the Target Company should independently
;Ewalua'ie the Open Offer and market performance of the Target Company's Equity
[ Shares and make their own informead decisions with respect to the Opan Dffer.

summary of reasons for the

i1. Public Announcement dated January 08, 2024 (“PA")

12, Defaded Public Statement published on January 12, 2024 ("DPS"),
;3. Diraft Letter of Ofer dated January 19, 2024 (“DLoF"™)

4. Letter of Offer dated March 27, 2024 (*LoF")

{Based on the review of the ofler documents,
{ considered the following factors for making the recommendations:

the members of the DG haee

“To the best of our knowledge and belief, after making the proper enguiry, the information contained In or accompanying
this statement is, in all material respact, true and comect and not miskeading, whether by the omission of any information or
ptherwise and includes all the information requirad io be disclosed by the Target Company under the SEBI SAST Requlstions.”

Date: April 04, 2024

Chairman- Commitiee of Independent mrncturs

Easz

financialexp.epaptin

Seven Lakhs Only] | seventy thousand only]

.  E-Auction will ba held for sake of the Asset Lot of the Corporate Debior on
an "AS 15 WHERE BASIS™, "AS |5 WHAT 15 BASIS", "WHATEVER THERE
IZ BASIS" and "MNO RECOURSE BASIS" without any representation, wamaniy
or indemnity and will be conducted "onling”

. This Motice shall be read in conjunction with the Sale Process Memorandum

giving reasons, at any time, and in any respect. Any such amendmeant in
the invitation, including the aforamentioned timelines, shall be notified

Sdi-
Place : Kolkata
Date : April 05 2024 CVR Krishnaswami

Reg. No. IBBIIPA-001/IP-PO1302/2018-19/12217
Liguidator for KOHINODOR PULP & PAPER PRIVATE LIMITED
Address : C/O Naresh nath Mookherjee shipping private Limited,
121 Lindsay street Kolkata 700083

E-mail : liguidation kohinoorpulp@gmail.com

FORM A
PUBLIC ANNOUMCEMENT
{Under Regulation & af the Insolvency and Bankruploy Board of Inda
[Insclvensy Resalution Process for Conporste Persons) Reguiations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF TIMBLO DRYDOCKS PRIVATE LIMITED

TIMBLO DRYDOCKS PRIVATE LIMITED
| AT
Fagisirar of Companies - Gaa

1, | Mame of Carporete Debiar (CO1)
2. | Date of ncorporation of corparate debior
x| Fu.ulnmll,- under which corporaie debsar

| is ncorporalediragistered |
4._| Corporata idenify No. of corporate debéor |
5. | Addrass of the registered office gnd

| principad alfice {if any} af corparale deblor

L§2032GA1973PTC00 64
Regd Address: Subhesh Timblo Bhawan,
| Margan, Goa - 303601

rasolution procass
&. | Name and Regisiration Number of the
ingofvency profassianal acling as indanm
| resclution pralessicnal
8. | Addrass ead a-mall of the Infarim
Reschution Professioral, a3 reglstered

(Being 180 days from 2203 EEE-h
| Mame: Mr, Prashand Jain
Renisfration Mo.
[ IBEVPALDCTNP-FO1IE82018-20131.21 51
Regd Add: AS01. Shanli Heighls, Plot Ma. 2,3,58010,
Sector 11, Koparkhanna, Thane, Mav Murks- 400709

LIMITED ¢n 28032024 | The Order received by IRP on 020472024),

The crecktars of TIMBLO DRYDOCKS PRIVATE LIMITED & haneby called oo b submi Beir clalms
with proaf on o before 16104/2024 fo. tha infanm rasolufion professional af the address mentionad
agalnat eniry Mo, 10

Dale: 0404 20624
Place: Mumbai

Irderim Resaletion Professicnal m the makier of
Mz TIMBLO DRYDOCKS PRIVATE LIMITED
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{This is an Advertisement for informalion purposes only and notf for publication or distribulion or refease directly or indirectly oulside India and
is nal an olfer document annauncement)

THE RAMARAJU
) SURGICAL COTTON
MILLS LIMITED

THE RAMARAJU SURGICAL COTTON MILLS LIMITED

Our Company was incorporated as The Sungical Coitan Mils - Limeifed™ as -a public’ limited company under the Indiz Companies Act, 1913 &t Madras pursuant {o
cartificate of incorporation dated February 20, 1939 issued by the Regisirar of Joint Stock Companies, Madras, Thereafter, our Company was grantad the cerfificate of
commencement of business datad February 7, 1940, Tha name of our Company was changed 1o “The Ramara Sirgical Coftan Mits Limited” pursuant to a resalution
passed by the sharehaldars of our Company at the 3™ AGM held on December 30,1942 and a frash certificate of incorporation dated June 22,1943 was issued by tha
Registrar of Companias, Madura. For details of change in name and registered office of our Company, see “General information” on pape 36 of the Letter of Offer dated
March 1, 2024 ("Letter of Offer”).

Registered Office: Post Box No. 2, 118/120, PA.C. Ramasamy Raja Salal, Raapalayam — 626117 Tamil Nadu, Ingia.

Telephone: +91-4563-235904 | Email: rscma@ramcotax.com | Website: www ramarajusurgical.com
Contact Person; F Muthukumar, Company Sacretary and Complianca Officer | Email: muthukumar p@ramcotax.com
Corporate ldentification Number: L17711 THN1235PLE00ES02

OUR PROMOTER: P R VENKETRAMA RAJU |

|SSUE OF UP TO 18,17 227 FULLY PAID-UP EQUITY SHARES WITH A FACE VALUE OF 310 EACH ("RIGHTS EQUITY SHARES™) FOR CASH AT A PRICE OF T204
EACH INCLUDING A SHARE PREMIUM OF 194 PER RIGHTS EQUITY SHARE (“ISSUE PRICE") AGGREGATING TO AN AMOUNT UP TO ¥3,707.14 LAKHE" ON A
RIGHTS BASIS TO THE EXISTING EQUITY SHAREHOLDERS OF DUR COMPANY IN THE RATID OF 5(FIVE) RIGHTS EQUITY SHARE FOR EVERY 11(ELEVEN) FULLY
PAID UP EQUITY SHARES HELD BY THE EXISTING EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON TUESDAY, MARCH 5, 2024 (THE “ISSUE"). THE
ISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS 20.4 TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE THE CHAPTER TITLED
“TERMS OF THE ISSUE™ BEGINNING DN PAGE 208 OF THE LETTER OF OFFER.

* Assuming full subscription

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all Investors for their response o the [ssue, which opened for subscnption on Friday, March 15, 2024, and closed on
Friday, March 22, 2024, and the last date for On Market Renunciation of Rights Enfitlements was Monday, March 18, 2024. Duf of fhe total 634 Applications for 24,768,432
Rights Equity Shares, 217 Applicafions for 20,139 Rights Equity Shares were rejected due to fechnical reasons g5 disclosed in the Letter of Offer. The tofal number
of vafid Applications received was 417 for 24,558,293 Rights Equaty: Shares, which was 135.28% of the number of Rights Eqguity: Shares Allotted under the issuee. In
accordance with the Letier of Offer and the Basis of Abotment finalized on March 28, 2024, in consulfation with Metropolitan Stock Exchange of India Limiied (“MSEI™),
the- Designated Siock Exchange, the Lead Manager o the [ssue-and the Registrar to the Issue. The Rights Issue Commities of the Company, pursuant fo the delegation of
authosity to the Rights Issus Commities by the Board of Directors at their meeting hald on March 28, 2024 approved the allotment of 18,17, 227 Rights Equity Shares to
the successful Applicants. In the |ssue, no Rights Equity Shares have been kept in abeyance. Al valid Applications after the rejection of bids recenad from non-Efigible
Sharehodders and technical rejections have been considered for Alldment,

1. The breakup of valid applications received (atter the rejection of bids recelved from non-Eligible Shareholders lechnical rejections) is given below:

Category | Mo-of valid applications |No. of Rghts Equity Shares accepted e 213&“.55“.;'2‘{ Lmﬁm Total Rights Equity Shares
received and aliotted against Entitlements (A) Equity Shares applied (B) accepled and allotted (A+B)
Shareholders 411 12,718,399 5,91 888 18.10,287
Renouncees & 6,940 | . 6,940
Total M7 12,25,339 591,888 18,17,227
2. Information regarding total Applications received:
Category Applications Received Equity Shares Applied for Equity Shares alloted
Number ] Number Value (Rs.) % HNumber Value (Rs.) %
Shareholders | 411 9A.56 24 51326 G000 70 504 ga.72 1810, 267 36,22 08 543 0% 52
Renouncees ' 6 1.44 6,967 14,21,268 0.248 5,940 14.15,760 (.38
Total | M7 | 100.00 24.58,293 50.14,91.772 | 100.00 18,17,227 |  37,07,14,308 100.00

Intimations lor Allotmenl/refund/rejection cases: The dispatch aof Allotment Advice curmn Refund Intimation to the investoss, as applicable, has been completad on
April 3, 2024, The instructions Tor unblacking funds in case of ASBA Applications wera issued 1o SC5Bs on March 28, 2024, The listing application was executad with
MSEl on April 1, 2024, The credit of Rights Equity Shares to the respective demat accounts of the allottaes in respect of Allotment in demateralized form has been
completed on Aped 4, 2024, For further dedails, ses “Terms of e [ssue — Alfatment Advice or Refund ! Unifocking of ASBA Accownts ™ on page 230 of the Letter of
{rffer. The trading in Right Equity Shares issued in the Rights 1s5ue shall commence on Stack Exchange wpon receipt of trading permission. The trading is axpected (o
commence an or before April 8, 2024, Forther in accordance with the SEBI master circular bearing reférence - SEBIHO/CFD/PoD-2/F/CIR/2023/00094 dated June 21,
2023, the request for extinguishment of Rights Entitlements has been sent to NSDL & COSL on April 3, 2024,

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGE ONLY IN DEMATERIALIZED FORM

DISCLAIMER CLAUSE DF SEBI: : IT'is 1o be distincily understood that the submission of the Letier of Offer 1o SEBI shoubd not, in any way desmed or construed that the
Letter of Offer has been cleared or approved by SEBL. The Investors are advised §o refer to the Letter of Offer for the full texd of disclaimer clause of the SEBI under the
heading "Cfher Reguiatory and Statutory Disclosures - Disclamer Clause of SEBI on page 200 of the Letiar of Dffer.

DISCLAIMER CLAUSE OF BSE: It is to ba distincily understood that the permission given by BSE Limited shoulkd not in amy way, be degmed or construed that the Letter of
Offer has baen cleared or approved by the BSE Limited, nor doas it certify tha correctness or completenass of any of the contants of the Letter of Qffer. The Investors ara
advised 1o refer 1o the Letter of Oftar for the full text of disclaimer clause of the BSE Limited undear the heading “0ther Reguiatory and Statutary Disclosures - DNsclaimer
Clause of BSE" on page 204 of tha Letter of Ofer

DISCLAIMER CLAUSE OF MSEI (THE DESIGNATED STOCK EXCHANGE): }: It is to be distinctly understood that the permission given by MSEI should not in any way, be
deemed or construed that the Letter of Offer has bean cleared or approved by the MSEN, nor does it certify the comactness or completeness of any of the contents of the
Letter of Offer. The Investors are advisad to refer 1 the Letter of Otfer for the full text of disclaimer clause of the MSEI under the heading “Other Requiatory and Statutary
Disclosures - Kisclamer Clause of MSE™ on page 203 of the Letter of Offer.

Unless otherwise specified, all capitaized terms used herein shall have the same mieaning ascribed to such ferms in the Letier of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE COMPANY'S
BUSINESS PROSPECTS.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
VIVRO AT
T L e R e
CAMED A TELS LITED

Vivro Financial Services Private Limited

Vivro House, 11, Shashi Colony, Opposite Suvidha
Shopping Center, Paldi, Anmedabad — 380 007,
Gujarat, India. | Telephone: +91-79-4040 4242
Emall: investors@vivro.net

Websile: www.vivia.net

Investor Grievance Email; investors@yivio, net
Contact Person; Krutl Saraivasay Dodiva

SEBI Registration Number: INMODOGT0122 SEBI Repistration Number: INRDODDO3753
CIN: UG7120G1996PTCO201 82 CIN: U67120TN1998PLCO4 1613

Investors meay contact the Regisirar or our Compliance Officer for any pre-15sue/post-issua refated matter, All grievances relating 1o the ASBA process may be addressed

1o the Registrar, with a copy to tha SC5Bs, giving full details such as nama, address of the Applicant, contact number(s), e-mail ID of the sole first holder, folio number or

demal account number, serial number of the Application Form, numbar of Rights Equity Shares applied for, amount blocked, ASEA Account number and the Designated

Branch of the SCSBs whera the Application Form, or the plain paper application, as the ¢ase may be, was submitted by the ASBA Investors along with a photocopy of
the acknowledgement slip. For detads on the ASEA process, see “Terms of the lssie™ on page 208 of the Latter of Offer,

For The Ramaraju Surgical Cotton Milts Limited

Sd/-

P Muthukumar

Company Secrelary & Compliance Officer

Camen Corporate Services Limited

Subramanian Building, Mo, 1, Chub House Road,
Chennai - 600 002, Tamil Nadu, India,

Telephone: + 971-42-2002 0700/ 28460390,

Email: rights@camenindia.com

Website: www.cameoindiz.com

Invesior Grievance Email: investorizcamenindia.com
Contact Person: K Sraepriya

The Ramaraje Surgical Cotton Mills Limited
Mr. P Muthukumar,

Post Box No. 2, 119/120, BA.C. Ramasamy Raja
cdldi, Rajapalayam - 626117 Tamil Nadu, India
Telephona: +91-8563-235904

E-mail: rscmEramcotex.com

Website: www. ramarajusurgical.com

CIN: L17111TN1832RPLC002302

Dale: Apnil 4, 2024
Place: Rajapalayam

Disclaimer; Our Company /s proposing, subiect fo recelpt of requizite approvals, market conoifions and ofher consideralions, o ssue Equity Bhares on-a rights
basis and has fited a Latter of Offer with the Securities and Exchange Board of India and Stock Exchange. The Letter of Offer is avaliabla on fhe wabsite of SEBI at
www sehi govin, website of Sfoeck Exchangs wihere the Equity Shares are Nsted Le. MSE af hifes:iaw mselinfinder and the website of the Lead Marager af
www vramat, Investors shouln note that investmant in aquaity shares invodves a high degree of nisk and are requaested fo refer fo the Lafter of Offer inciuging the section
"Risk Factors”™ beginning on page 17 of tha Letter of (iffer. This anmouncement does nof cansiituie an offer of Rights Equily Shares for sale in any jurisdiction, inchiding
the United States, and any Rights Equity Shaves dascribed in this announcement may not be offered or sofd in the United Stafes absent registration umder the U5
Securities Act of 1933, as amended, or an exemphion from registation. There will bie no public offaring of Rights Equity Shares in the Unitad Stafes, AdBasz
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ACE SOFTWARE EXPORTS LIMITED

Registered Office: 8407 Everast Commerc

al Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001

Email ID: investorinfoEacesofiex.com | Website: hitps:/f

Recommendations of the Committee of Independent Directors (*IDC™) of Ace Software Exports Limited ("Target Company”
or “TC") under Regulation 26(7) of Securities and Exchange Board of India [Substantial Acquisition of Shares and Takeovars)
Regulatons, 2011, &s amended (“SEBI SAST Regulations™) in relation to the open offer 1o the public shareholders of the
Target Company {"Open Offer”) made by Amit Mansukhlal Mehta (“Acquirer”) together with Vaishali Amit Bahtz ("PAET).

| Sr. No. Toplc Particular
1 Date April 04, 2024
2 :?E;E or-ihe: Taget Comgany AcE Softwara Exports Limited
The Open Offer is being made by the Scquirer and PAC fo the Public Sharsholders
to acquire up o 1602.560 Equity Shares ropresenting the entive Public
3 Detadls of the Offer pertaining | Shareholding constituting 25.04% of the Emerging Voting Capital of the Target
e TG Company at a price of ¥ 35/- per Equity Share, aggregating fo a total considaration
ol 7 5.60,89 600/~ payabde in cash in accordance with Regulation 9(1)(a) of the
SEB| {SAST) Regulations,
4 Namels) of the acquirer and | Acquirer: Amit Mansukhlal Mefta
© | PAC with the acquirer PACG: Vaishali Amit Mehia
Vivro Financial Services Private Limited
Vivro House, 11, Shashi Colony, Opp, Suyidha Shopping Cenier, Paldi,
g |Mame of the Manager to the Ahrmedabad — 380007, Gujaral. India
© | offer Tel. No.: +91 79 4040 4242 | Email Id: invesiorsiviveo. nel
Contact Person; Shivam Pate! | Website: www.vivio_net
SEBI Registration No.: INMODOD10122 | CIN: UBT120G.11996PTCO201 82
_ : 1. Dharamshi Vadalia (Chainman)
6. I’;‘;‘J‘E’;ﬁ,‘;= ‘Si'ﬁeifgpsm'““ O 19, vimal Kalaria (Member
3. Pratik Dadhania (Member)
+ Al IDC members are Non-Executive and Independent Directors of the
, _ Target Company
T :Eifh!ﬂ-r%er . rRANerEAD *  Mr, Vimal Kalaria holds 1000 equity shares of the Company,

« None of the members of the IDC has any contracts or any relationship with the
Target Company.

Mo member of the IBC has traded In any of the Equity Shares! other securities of the

I”hd'i”gj” the Eq”ﬁi 5{1",1“3"' Target Company during the: ! W3
8. F&ﬂﬁ;ﬁg:g” the TC by 1. 12 (Twekve) maonths preceding the date of the PA
2. Perind from the date of the PA fill the date of this recommendation.
g I0C Mambear's relationship Mane of the members of IDC has any contract’ arrangement | relationship with the
" |with the acguirar Acquirer and / or with PAC.
Tradang in tha Equity shares/
10. |other securfies of the acquirer | Not Applicable (As the &cquirer and PAC are individuals)
by IDC Members
The IDC H of the opinion that the Offer Price of ¥ 35 per Equity Share is fair and
Recommendation on the Open | reasonable in terms of the SEBI (SAST) Reguiations,
11. |offes, as to whether the offer is | However, the Public Shareholders of the Target Company should independenthy
fair and reasonabla evaluate the Open Offer and market perfarmance of the Target Company's Equity
shares and make their own informed decisions with respect to the Open Offer.

The members of the IDC have perssed the following offer documents for

recommendation on the Gpen Offar;

1. Pubsic Announcement dated January 06, 2024 ("PAT)

2. Detalled Public Staterment pubdished on January 12, 2024 ("DPS"),

3. Draft Letter of Ofier dated January 19, 2024 ("DLoF™)

4. Letter of Oter dated March 27, 2024 ("LoF™)

Based on the review of the offer documents, the members of the D have

i2 summary of Basons forthe | considerad the following factors Tor making the recommeandations
recommendation 1. The Acquirer intends to support the managemant of the Targat Company in thair
atfarts towards the sustained growth of the Target Company.

2. The Acquirer and PAG shall be classified a3 the promoters of the Target Company
along with the existing Promotars and Promoter Group of the Target Comipany in
accordznce with SEBI (SAST) Regulations and SEBI (LDDR} Regulations.

3. The Equity Shares of the Target Cormpany are infraquently traded on BSE in larms
of Regulation 2{1){j) of the SEBI SAST Reguiations.

4. The Offer Price is In accordance with 8{1) and 8(2) of the SEBI SAST Reguiatons.

13 Bf[f;'f:“’ﬂ of the Vating Tha recommendations were unanimousty approved by the mambars of IDC
Detadls of Independent

L Advisors, if E:nig,‘r'l.H Nowe
Any olher matter(s) to be

i hig!’I'llIJght-nd [ L

“Tao the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying
this statement I, i all matarial respect, true and correct and not misteading, whether by the omission of any information or
otherwise and includes all the isformation required to be disclosed by the Target Company under the SEBI SAST Reguiations.”

Place: Rajkot
Dale: apnl 04, 2024

For and on behall of the Committee of Independant Direclors of
Ace Software Exports Limifed

ad/-

Dharamshi Vadalia

Chairman- Committee of Independent Directors
BlSaar
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ACE SOFTWARE EXPORTS LIMITED

Registered Office: 801 Everest Commercial Complex, Opp. S|
CIN: L72200GJ1994PLC022781 | Tel. N

Email ID: investorinfo@
Recommendations of the Committee of Independent Directors
or “TC") under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
'SEBI SAST Regulations”) in relation to the open offer to the public shareholders of the
Target Company (“Open Offer”) made by Amit Mansukhlal Mehta (“Acquirer”) together with Vaishali Amit Mehta (“PAC”).

Regulations, 2011, as amend

@acesoftex.com | Website: https:

Gujarat, India, 360001

www.acesoftex.com/
(“IDC”) of Ace Software Exports Limited (“Target Company”

Topic

Particular

Sr. No.
1. |Date

April 04, 2024

5. |Name of the Target Company
~_1(I0)

Ace Software Exports Limited

4z vid »ue 3u0 o 4l
ay aodly wulerdl YAl
i adledl 25 84Ul sl v 3.
MIorY GRRL ASYSES dSUML

Details of the Offer pertaining
toTC

The Open Offer is being made by the Acquirer and PAC to the Public Shareholders
to acquire up to 16,02,560 Equity Shares representing the entire Public
Shareholding constituting 25.04% of the Emerging Voting Capital of the Target
Company at a price of ¥ 35/- per Equity Share, aggregating to a total consideration
of % 5,60,89,600/- payable in cash in accordance with Regulation 9(1)(a) of the
SEBI (SAST) Regulations.
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Name(s) of the acquirer and
PAC with the acquirer

Acquirer: Amit Mansukhlal Mehta
PAC: Vaishali Amit Mehta

Name of the Manager to the

Vivro Financial Services Private Limited

Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,
Ahmedabad — 380007. Gujarat. India.

Tel. No.: +91 79 4040 4242 | Email Id: investors@vivro.net

Contact Person: Shivam Patel | Website: www.vivro.net

SEBI Registration No.: INM000010122 | CIN: U67120GJ1996PTC029182

Members of the Committee of
Independent Directors

1. Dharamshi Vadalia (Chairman)
Vimal Kalaria (Member)

Pratik Dadhania (Member)

IDC Member's relationship
with the TC

All IDC members are Non-Executive and Independent Directors of the
Target Company.

+ Mr. Vimal Kalaria holds 1000 equity shares of the Company.

None of the members of the IDC has any contracts or any relationship with the
Target Company.

Trading in the Equity shares/
other securities of the TC by
IDC Members

No member of the IDC has traded in any of the Equity Shares/ other securities of the.
Target Company during the:

1. 12 (Twelve) months preceding the date of the PA.

2. Period from the date of the PA till the date of this

1IDC Member’s relationship
with the acquirer

None of the members of IDC has any contract/ arrangement / relationship with the
Acquirer and / or with PAC.

uEeensd sisodlal die zopudld aiz >
a2ul otdidl Biudld 514 52l Addstd ol zooid] s dididl 2290 otdiadidl »iiéz
il 6l dedl oizaMl 26.9¢ Avtd] Buadu 7.
¥3R AN 5154 Hid Qe 4d ed A g Ul
A eladl sz a4 Gauell sl G=5dal
nlauens Alaarslamt veadl ausl lad 8.
sRugH orgued 9.
wi (sl uidla Hasdr ylsiz s, 9
ofl Bl MR Al 2213 At Alaadaed
sl uzdl yeszea dmld uEees viseEl 10.

Trading in the Equity shares/
other securities of the acquirer
by IDC Members

Not Applicable (As the Acquirer and PAC are individuals)

Recommendation on the Open
offer, as to whether the offer is
fair and reasonable

The IDC is of the opinion that the Offer Price of ¥ 35 per Equity Share is fair and
reasonable in terms of the SEBI (SAST) Regulations.

However, the Public Shareholders of the Target Company should independently
evaluate the Open Offer and market performance of the Target Company’s Equity
Shares and make their own informed decisions with respect to the Open Offer.

sraul galldl otdiadl
Sl vid AUl gl uia
Sl o7 | vl s2al 20
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Summary of reasons for the
recommendation

The members of the IDC have perused the following offer documents for
recommendation on the Open Offer:

1. Public Announcement dated January 06, 2024 (“PA”)

2. Detailed Public Statement published on January 12, 2024 (“DPS”),

3. Draft Letter of Offer dated January 19, 2024 (“DLoF”)

4. Letter of Offer dated March 27, 2024 (“LoF")

Based on the review of the offer documents, the members of the IDC have
considered the following factors for making the recommendations:

The Acquirer intends to support the management of the Target Company in their
efforts towards the sustained growth of the Target Company.

The Acquirer and PAC shall be classified as the promoters of the Target Company
along with the existing Promoters and Promoter Group of the Target Company in
accordance with SEBI (SAST) Regulations and SEBI (LODR) Regulations.

The Equity Shares of the Target Company are infrequently traded on BSE in terms
of Regulation 2(1)(j) of the SEBI SAST Regulations.

The Offer Price is in accordance with 8(1) and 8(2) of the SEBI SAST Regulations.

=

Disclosure of the Voting

~ . 13. The recommendations were unanimously approved by the members of IDC.
odaul Al suadl ofl Pattern ons were unanimously approved by
Neloaul Details of Independent
(Ao uidlami sfe 14 | asors f any None
dAtadl edlail wmd 15, |Anyother mater(s) tobe [\ o
Nous, 511 Lonedl highlighted
Ridc) SRR “To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying

eolul s 5.
Az wid 2215 2Rl
asonul dal dsyllor wze
54 9.

Date:

this statement is, in all material espect, true and correct and not misleading, whether by the omission of any information or
otherwise and includes all the information required to be disclosed by the Target Company under the SEBI SAST Regulations.”

Place: Rajkot

April 04, 2024

For and on behalf of the Committee of Independent Directors of
Ace Software Exports Limited
Sd/-

Dharamshi Vadalia
Chairman- Committee of Independent Directors
AdBaaz]
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G. M. BREWERIES LIMITED
CIN : L15500MH1981PLC025809
Regd. Office : Ganesh Niwas, S. Veer Savarkar Marg, Prabhadevi, Mumbai - 400 025.
Phone: 2433 1150 / 2433 1151 / 2433 1329 Fax: 91-22-2422 0722
Audited financial results for the Quarter / Year ended March 31,2024 gq | 5c5)

Audited [Unaudited| Audited [ Audited | Audited

Sr. Particulars Quarter Ended Year Ended | Year Ended
No, 31.03.2024 | 31.12.2023 | 31.03.2023 | 31.03.2024 | 31.03.2023
1 | Totalincome from operations (NET) 15,985 15,695 15,597 61,523 59,351
2 | Profit/ (Loss) for the period

(before tax, exceptional and extraordinary items) 9,451 3,062 4,507 18,121 13,162
3 | Profit/ (Loss) for the period before tax

(after exceptional and extraordinary items) 9,451 3,062 4,507 18,121 13,162
4 | Profit/ (Loss) for the period after tax

(after exceptional and extraordinary items) 8,664 2,260 3,510 15,152 9,987
5 | Total Comprehensive income for the period

(Comprising Profit/(Loss) for the period (after tax)

and other comprehensive Income (After Tax) 8,664 2,260 3,510 15,152 9,987
6 | Equity Share Capital (Face value of Rs.10/- per share) 1,828 1,828 1,828 1,828 1,828
7 | Reserves excluding Revaluation Reserves as per

balance sheet of previous accounting year - - - 80,403 66,348
8 | Earning pershare (of Rs.10/-each)

Basic & Diluted 47.40 12.37 19.19 82.90 54.61

NOTES:

1) The aforesaid results have been reviewed by the audit committee and taken on record by the Board of Directors at its

meeting held on April 04, 2024.

Provision for taxation includes provision for current tax and deferred tax ( Current Tax (Rs.30.30 Crores ) & Deferred Tax

(Rs.-0.61 Crores).

The companys operation at present s confined to only one segment namely country liquor.

The boad of Directors of company has proposed for approval of shareholders dividend of Rs.7 per equity share of Rs.10 each.

The board of directors of the company has proposed to issue bonus shares in the ration of 1:4 i.e one bonus equity share

of Rs.10 each for every four equity shares of Rs.10 held, subject to necessary approvals.

Profit for the Quarter/ Year ended March 31, 2024 includes gain on units of Mutual Funds of Rs.5,790 Lakhs due to

change in the fair value of the units compared to year end March 31, 2023.

7) Figures of the previous year /period have been regrouped. Where ever necessary.

8) Thefigures ofthe Quarter ended March 31, 2024 and March 31, 2023 are the balancing figures between audited figures in
respect of full financial year ended March 31, 2024 and March 31, 2023 and the unaudited published year to date figures
upto the third quarter of the respective financial year.

2

3

o

=

For G M Breweries Limited

Sd/-

Jimmy Almeida

Place : Mumbai Chairman & Managing Director
Date : April 4, 2024 DIN 00111905
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ACE SOFTWARE EXPORTS LIMITED

Registered Office: 801 Everest Commercial Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001.
CIN: L72200GJ1994PLC022781 | Tel. No.: 0281-2226097
Email ID: investorinfo@acesoftex.com | Website: https:/www.acesoftex.com/
Recommendations of the Committee of Independent Directors (“IDC”) of Ace Software Exports Limited (“Target Company”
or “TC”) under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011, as amended (“SEBI SAST Regulations”) in relation to the open offer to the public shareholders of the
Target Company (“Open Offer”) made by Amit Mansukhlal Mehta (“Acquirer”) together with Vaishali Amit Mehta (“PAC”).

Sr. No. Topic Particular
1. |Date April 04, 2024
2. l(\lTag)we of the Target Company Ace Software Exports Limited

The Open Offer is being made by the Acquirer and PAC to the Public Shareholders
to acquire up to 16,02,560 Equity Shares representing the entire Public

Details of the Offer pertaining |Shareholding constituting 25.04% of the Emerging Voting Capital of the Target

8. to TC Company at a price of ¥ 35/- per Equity Share, aggregating to a total consideration
of ¥ 5,60,89,600/- payable in cash in accordance with Regulation 9(1)(a) of the
SEBI (SAST) Regulations.

4 Name(s) of the acquirer and | Acquirer: Amit Mansukhlal Mehta

" |PAC with the acquirer PAC: Vaishali Amit Mehta

Vivro Financial Services Private Limited
Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,

5 Name of the Manager to the | Ahmedabad — 380007. Gujarat. India.

offer Tel. No.: +91 79 4040 4242 | Email Id: investors@vivro.net

Contact Person: Shivam Patel | Website: www.vivro.net

SEBI Registration No.: INM000010122 | CIN: U67120GJ1996PTC029182

1. Dharamshi Vadalia (Chairman)

. Vimal Kalaria (Member)

. Pratik Dadhania (Member)
Al IDC members are Non-Executive and Independent Directors of the
Target Company.

¢ Mr. Vimal Kalaria holds 1000 equity shares of the Company.

« None of the members of the IDC has any contracts or any relationship with the

Target Company.

No member of the IDC has traded in any of the Equity Shares/ other securities of the

Target Company during the:

1. 12 (Twelve) months preceding the date of the PA.

2. Period from the date of the PA till the date of this recommendation.

None of the members of IDC has any contract/ arrangement / relationship with the

Acquirer and / or with PAC.

6 Members of the Committee of
" |Independent Directors

w N

.

IDC Member’s relationship
with the TC

Trading in the Equity shares/
8. |other securities of the TC by
IDC Members

9 IDC Member’s relationship

" |with the acquirer
Trading in the Equity shares/
10. |other securities of the acquirer |Not Applicable (As the Acquirer and PAC are individuals)
by IDC Members

The IDC is of the opinion that the Offer Price of ¥ 35 per Equity Share is fair and
Recommendation on the Open |reasonable in terms of the SEBI (SAST) Regulations.

11, |offer, as to whether the offer is |However, the Public Shareholders of the Target Company should independently
fair and reasonable evaluate the Open Offer and market performance of the Target Company’s Equity
Shares and make their own informed decisions with respect to the Open Offer.

The members of the IDC have perused the following offer documents for
recommendation on the Open Offer:

1. Public Announcement dated January 06, 2024 (“PA”)

2. Detailed Public Statement published on January 12, 2024 (“DPS”),

3. Draft Letter of Offer dated January 19, 2024 (“DLoF”)

4. Letter of Offer dated March 27, 2024 (“LoF”)

Based on the review of the offer documents, the members of the IDC have

12. Summary of reasons forthe  |considered the following factors for making the recommendations:

recommendation 1. The Acquirer intends to support the management of the Target Company in their
efforts towards the sustained growth of the Target Company.

2. The Acquirer and PAC shall be classified as the promoters of the Target Company
along with the existing Promoters and Promoter Group of the Target Company in
accordance with SEBI (SAST) Regulations and SEBI (LODR) Regulations.

3. The Equity Shares of the Target Company are infrequently traded on BSE in terms
of Regulation 2(1)(j) of the SEBI SAST Regulations.

4. The Offer Price is in accordance with 8(1) and 8(2) of the SEBI SAST Regulations.

The recommendations were unanimously approved by the members of IDC.

13 Disclosure of the Voting
" |Pattern
14 Details of Independent
" | Advisors, if any.
Any other matter(s) to be
highlighted
“To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying
this statement is, in all material respect, true and correct and not misleading, whether by the omission of any information or
otherwise and includes all the information required to be disclosed by the Target Company under the SEBI SAST Regulations.”
For and on behalf of the Committee of Independent Directors of
Ace Software Exports Limited
Sd/-
Dharamshi Vadalia
Chairman- Committee of Independent Directors

None

15. None

Place: Rajkot
Date: April 04, 2024
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